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MR. SPEAKER: Some Members met me 
tbia morning in this connection. I agreed for 
a calling attention motion. But let lOme more 
facts come. I have no objection to fix any 
debate on it. 
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12.20 ..... 

ARREST OF MEMBERS 

(SarlHlllrri .frjull Sillg" BIuMlori4 tmd ShiJIIJ 
ClaaruJraJIaa) 

MR. SPEAKER: I have to infonn the 
House that I bave received the following com-
munication, dated the ,23rd August, 1970, from 
the Sub-Divisional Maptrate, Parliament 
Street Courts, New Delhi :-

"I have the honour to inform you tbat 
Sarvashri Arjun Singh Bhadoria and Shiva 
Chandra Jha, Members, Lok Sabha, were 
produced before me to day, tbe 23rd August, 
1970, at 1.30 P. M., by the police who 
arrested them at Mehrauli, under Section 
If3, Indian Peaal Code, for beiug Inemben 
cl an unlawful assembly. I ordered them to 
be relc:ued on bail on their furnisbiDc per-

IOnaI-bond for RI. 1,000/- each. They refus-
ed to furnisb the requisite bond and as such 
were remanded to judicial custody till the 
5th September, 1970. They are at present 
lodged in the Central Jail, Tihar, Delhi." 

SHRI S. M. BANERJEE (Kanpur): On a 
point of order. You mult have read in the 
papen, Sir. I have sent one Calling Attention 
Notice. There have been brutal lathi charges 
in Kanpur on SSP Members including legisia-
ton. Charan Singh's Government is doing all 
these things. He has refused to appoint a 
judicial enquiry. Fascism is going on dictator-
ship is going on, in U. P. The Centre sbould 
appoint a Commission to investigate into the 
whole thing. (InUrruplillll) 
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12.23 ...... 
WEST BENGAL BUDGET, 1970-71, DE-
MANDS FOR GRANTS AND STATUTORY 
RESOLUTION RE: PROCLAMATION IN 
RELATION TO WEST BENGAL-(ConId) 

MR. SPEAKER: There are 2 houn and 


